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13.55 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

SIXTY-EIGHTH REPORT

SHRIDATTATRAYA KUNTE (Kolaba):
Sir, I beg to present the Sixty-eight Report
of the Committee on Private Members® Bills
and Resolutions,

STATEMENT RE. DEMONSTRATION

BY RAILWAY WORKERS IN FRONT OF

RAILWAY HEADQUARTERS OFFICE
AT MALIGAON, ASSAM

THE MINISTER OF RAILWAYS (SHRI
NANDA): Sir, I am making a statement
on the demonstration held by the railway
workers outside the General Manager's
office at Maligaon, Northeast Frontier Rail-
way Headquarters on 12-11-70 and the arrest
of some railway employees in this connection.

The agitation relates to recovery in in-
stalments of the flood and festival advances
given to the staff. These recoveries are due
to commence from the Pay Bill of November
payable in December, 1970,

There was a demonstration on the 10th
instant to protest against the simultaneous
recovery of these advances. The Chief Per-
sonnel Officer, N.F. Railway, then explained
to the staff that in terms of the normal
practice, it was not possible to defer the re-
covery of these advances.

According to the information received
here, there was a demonstration of about 600
persons in front of the Headquarters office
on the 12th instant. At about 13.30 hours
on 12-11-70 when the Deputy Chief Personnel
Officer, Northeast Frontier Railway was
being escorted by the police and Railway
Protection Force from the Engineering Block
of the Headquarters office, the demonstra-
tors started pelting stones on the escort
party resulting in injury to some of them.
The police resorted to a mild lathi charge
resulting in injury to six persons. Some
glass panes of the headquarters building were
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broken. As a result of stone throwing by the
demonstrators, .the Superintendent of Police,
the Security Officer, a  Sub-Inspector of
Police and some constables were injured.
The Additional District Magistrate was also
present at the scene. Six people received
injuries as a result of the lathi charge. All
of them were sent to Maligaon Railway
Hospital for treatment. Two of them were
discharge after first-aid, while the remaining
four were detained as indoor patients in the
hospital for treatment. Three are being
treated for simple injuries and the fourth
for a fracture.

Altogether the local police arrested 16
demonstrators—11 railway employees and
5 outsiders including a teacher and 2 students
—during the two days of demonstration and
it is understood that all have since been
released on bail. No member of the railway
staff has been suspended.

A senior officer from the Railway Ministry
is being deputed to visit Gauhati to study
the situation to bring back normalcy.

13.58 hrs.

FOREIGN EXCHANGE REGULATION
(AMENDMENT) BILL*

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): Sir, I begto move for
leave to introduce a Bill further to amend
the Foreign Exchange Regulation Act, 1947,

MR. SPEAKER: Motion moved:

“That leave be granted to introduce a
Bill further to amend the Foreign Exchange
chulaliqn Act, 1947."

ot firm o= w: (W) 0 A
ot fada 77 § 1 @ faaaw &
wftg wretddz mfEaT F o ag F91-
qra @ fad fr arfas g1 aaar & 0
IART 9F ATEAL OF 7 & fow @
4 g1 | wfEw afe 39F qarfeas
FTE AFEAT FIE F § a1 a9 aF A I9

*Published in the Gazette of India Extraordinary Part II, Section 2, dated 18-11-70,
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HIFRE & 99 @ QG 99 dF (6 99
TFIH FT GET ALY 7 ar &1 e
& g & fag frdgs amar @ g
HIT /T LA HHSHE 91 91 @ |
|7g w1% fawaT q1 a1 Fre g IEAT
wWF e gat s mar 1 A%
O 98 g1 FAMEES 8 A g0 1
AT 117 ¥ Amed gad qgafa F1
wAfe Tfey R PR FA ¥
e 1 <ifs et 9 st ot 4
gty ag frdas sgreqe & fFar s
[HAT & | FET AL AT g—AaqTT
"ot |

SHRI Y. B. CHAVAN: As far as the
merits of the case are concerned, certainly
the hon. Member has his reasons to differ
from what we are doing and we can go into
those points at the proper stage. At the
moment I do not think there is any consti-
tutional or legal difficulty, as he says. I ¢an-
not give him all the answers that he wants.
The first paragraph of the statement of
objects and reasons explains the circums-
tances in which the Ordinance was issued
and it was only to over-come the difficulties
mentioned in the statement of objects and
reasons that this Ordinance was promul-
gated as Parliament was not in session.

=t fim = AT: woaw WEET,
w6TE 7RI g4 & | 7AW A48T @ & fF 9w
TF WHTHT IaT & aF IaF @=i g
gaafode we oy 98 AT W ¥
AT g ? 9w A dAT g A g |
I AT AEX qF & forg A1 @ w6
9 AITRT FAMAEET G2 ¥ T AT
QT | Y T AT | gAFAC HTIY
Ty fag regafa #7 aqafy rfee
e I st Y @ gt o oy
faera® 7Y T @A | AT IR AT-
wfer AT 7 G § | THBT AR 5 A
friras met greq ST awa 1

MR, SPEAKER: This was examined
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and it was found that there was no expendi-

ture involved. I think, your objection does
not stand,

The question is:
“That leave be granted to introduce

a Bill further to amend the Foreign Ex-
change Regulation Act, 1947."

The motion was adopted.

SHRI Y.B. CHAVAN:
Bill.

1 introduce the

14.01 hrs.

STATEMENT RE. FOREIGN EXCHANGE
REGULATION (AMENDMENT)
ORDINANCE

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): 1 begto lay on the Table
a copy of the explanatory statement (Hindi
and English versions) giving reasons for
immediate legislation by the Foreign Ex-
change Regulation (Amendment) Ordinance,
1970 as required under rule 71(1) of the Rules
of Procedure and Conduct of Business in
Lok Sabha. [Placed in Library. See No. LT—
4303/70].

MR. SPEAKER: Now, we adjourn for
lunch to re-assemble at 15.00 hrs.

14.02 hrs,

The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

The Lok Sabha re-assembled after
Lunch at three minutes past Fifteen of rhe
Clock.

[Str1 K.N. Tiwary in the Chair)
MR. CHAIRMAN: Mr. Uikey.

SHRI JYOTIRMOY BASU (Diamond
Harbour): 1 want one minute to make a
submission. Our great neighbour have lost
three lakhs of people who were simply wiped
away from the face of earth. They are suf-



